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Present: C.B. Gogoi, 

Sessions Judge, Sontipur, Tezpur 

Misc.(Crl) Case No. 345/2021 

O R D E R 

 

07-10-2021 

This is an application u/s 439 Cr.P.C. filed by one Wahad Khan 

seeking bail for accused Musstt. Aklima Begum in connection with Tezpur 

Police Station Case No. 1713/2021 corresponding to G.R. Case No. 

2755/2021 u/s 342/326/307/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary. 

The learned PP vehemently opposed the bail prayer contending that 

police on completion of investigation submitted charge-sheet u/s 

342/326/307 IPC and charge sheet has been filed within statutory period of 

investigation.  

On the other hand, learned counsel appearing for the accused 

contended that accused has been in jail since 17-08-2021 and till date 

accused has been in jail for 51 days. Since, charge sheet has been submitted 

there is no need to further detain the accused in judicial custody. Accused is 

ready and willing to face trial. More so, she being a woman and permanent 

resident within the jurisdiction of this court there is no chance of her fleeing 

from justice. Therefore, learned counsel insisted releasing the accused on 

bail on any condition. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of the case diary, it transpires that the accused tried to kill 

her own child by pouring kerosin oil and igniting fire in the bed of own 

house. The act shows the heartless and cruel mind of the accused of 

attempting to kill her own child which clearly exhibits the cruelty of the 

mother. Moreover, police arrested her on 17-08-2021 and charge sheet was 

laid on 26-09-2021.  

Therefore, given the nature and gravity of the offence accused is not 

entitled to claim bail as a matter of right u/s 167(2) Cr.P.C. 
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In view of the factual backdrop of the case, bail petition stands 

rejected. 

Send back the case diary along with charge-sheet to G.R. Branch. 

Accordingly, Misc(Crl) case disposed of. 

Sessions Judge 
               Sonitpur, Tezpur. 


